ITEM NO.22 Court 4 (vVideo Conferencing) SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 32742/2019
(Arising out of impugned final judgment and order dated 10-05-2019
in CRA No. 3973/2014 passed by the High Court of Judicature at
Allahabad)

OMVEER & ANR. Petitioner(s)
VERSUS

THE STATE OF U.P. Respondent(s)

(WITH IA No. 155489/2019 - CONDONATION OF DELAY IN FILING, IA No.
155491/2019 - EXEMPTION FROM FILING O.T.)

Date : 23-08-2021 This petition was called on for hearing today.

CORAM : HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MR. JUSTICE M.R. SHAH

For Petitioner(s) Mr. Dhirendra Kumar, Adv.
Mr. Devvrat, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1 Against the common judgment of the High Court dated 10 May 2019, Special
Leave Petition (Criminal) Diary No 37524 of 2019 has been dismissed by an
order dated 22 November 2019. Even otherwise, we see no reason to entertain
the Special Leave Petition. The evidence of Pws 2, 3, 4 and 5, who are injured

eye-witnesses, has been believed. PW 1 was also an eye-witness.

2 No case for interference under Article 136 is made out.
3 The Special Leave Petition is accordingly dismissed.
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